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DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-V1 SECTION)

RATIFIED MINUTES OF THE NORMS COMMITTEE-VI MEETING NO. 07/85

)

(i)

{1ii)

{iv)

(v}

DATED 12.11.2020 HELD ON 19.11.2020

Please Note

For information of exporiers, Norms Commitiee-Vl handles all cases pertatning (o
fixation/ratification of norms for Export Products falling under [TC(HS) Chapter 1 10 26 &
94.9%. Communications in respect of cases pertaining o NC-V1 may be sent 10 email
address; psahu@gov.in

In certain cases the decision of the Norms Committee refers 1o the recommendations/
ohseryations! deficiencies received from the concerned Technical Authority- Wherever
applicable, a scanned capy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm/company may g0 through the same and respond
accordinglhy.

Similarly, a scanned copy of the blank gigndard Deficiency Formal, which may find &
reference in MO decisions, has also been attached in the end. This may also be referred to by
the concerned firm/company and may be responded accordingly.

For information of the exporters, it is informed that wherever DL is issued, the case
would be rejected in case the reply of the firm is not received within 90 days from the
date of issue of DL.

The Norms Commitiee has taken decision only with respect 1o technical aspect/wastage
norms. While redecming the applications, RAs should check that the applicant has fulfilled all
requirements as prescribed  in policy/procedure including those in Policy € irculars issued
from time to lime or any other provigions under FTPMBP for issuance of AA and
regularization of the case.

The Meeting No.07/85 dated 12.11.2020 of Norms Committee-V1 for the year 2020-

2‘1 was held on 19.11.2020 under the Chairmanship of Shri Anil Aggarwal, Addl. Director
General of Foreign Trade to consider the following applications for ratification of norms in

respect of advance authorizations under Duty Exemption Scheme

(Chapter-4) of Foreign

Trade Policy 2015-2020. The following members were present in the meeting:-
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Case No.:11/20/85- Party Name:R K PRODUCTS Meet No/Date: 7785 ‘Status:Deferred

ALC3/2018 ALC372020

12.11.2020
HQ File RLA File Lic.No/Date:0610039087 Defer )
OU/RS/0S0/00194/AMIG  0624/040/000S8/AMIS 09012019 Date:07,01.202]

Decision : NC considered the case as per agenda and noted that the application of the firm

1s under examination of the Technical Authority, 1.e, MSME for comments. The Committee
decided to request MSME to expedite their comments.

The case stands deferred to 07.01.2021.

Case No.: (3AB5-ALCH2019  Party Name, CHHAJED Meaot No/Date; 7/RS- Approved
FOODS PRIVATE LIMITED, ALC32020
12.11.2020
HQ File RLA File Lic.No/Date:0810145098
01/85/050/0001 TIAM20/ 08/24/040/0044 1/AM17/ 26.04,2019

Decision :NC considered the case as per agenda and decided to fix the norms of the AA on
the basis of the technical comments of MoFPI furnished vide OM No.E-14011/12/2018-ED
dated 22.09.2020 allowing the following inputs;

Export ltem S=— =
EXTRUDED SNACK PELLETS {PnFMJ PIPE 3{_]5[-]1’]{}‘&{}{} Kg
BULK) |
UNDER PARA47) Le 1Y
Importitem et
| POTATOSTARCH IR0 -~
MODIFIED POTATO STARCH! | 1R355.000 Kg
PREGELATINIZED POTATO STARCH
| POTATO FLAKES ?{]398 {}DD KE LI}
POTATO GRANULES 27517.000 Kg —
RA may take subsequent consequential action accordingly.
Case No4/4/85-ALCH2019  Party Name:CHHAIED Mect No/Date;7/85- Approved
FOODS PRIVATE LIMITED, ALCG32020
12.11.2020
HQ File RLA File Lage. No/Date; 08 101450949
01/85/050/0001 BIAM20/ OR24 04000402 AM LT 26,04 2019

Decision : NC considered the case as per agenda and decided 10 fix the norms of the AA
‘on the basis of the technical comments of MoFPI furnished vide OM No.E-14011/12/2018-
'ED dated 22.09.2020 allowing the following inputs;

Export Item
TEXTRUDED SNACK PELLETS (PAPAD PIPE | 212000.000 Kg |

EUL]"L]I
| (UNDER PARA 4.7)

!hﬁp::-rt Item =
| POTATO STARCH 131906.000Kg . SAHU
'MODIFIED POTATO STARCH/ 12758.000 Kg ot ik o stferer
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| PREGELATINIZED POTATO STARCH e
| POTATO FLAKES i 48932.000Ke

T R 113 | 7 ——

RA may take subsequent consequential action accordimgly,

Cune No6/7/85-ALCI2019. Party Name:HERMAN Meet NoDate:7/85-  'Status:Deferred
MILLER FURNITURE ALC3/2020
(INDIA) PVT L TD, 12.11.2020
HQFile RLA File Lie.No/Datc:07101 15044 Deder
DUBSIOSOI04TIAMED!  :0724/08000046/AN 12 g Date:07.01, 2021

Decision : NC considered the case as per agenda and noted that the application a']"ungwith
reply of the firm is under examination of the Technical Authority, ie, DPUT for

comments. The Commitice decided to send g reminder to DPIT to expedite their
comments.

The case stands deferred to 07.01.202].

Case ND.:JJ’I_SIES-ALCMENQ Party Name: TASTY BITE Meet No/Dare:7/85.

Status: Deferred
EATABLES LIMITED ALL32020

12.11.2020
HO Fite RLA File _ Lie.No/Date: 3110067527 Defer
O1/BS050/00078:AM20/ BUR3040/00082/AM20/ 05092019 Date:07.01 2021

Decision : NC considered the case as per agenda and noted that the application alongwith
reply of the firm is under examination of the Technical Authority, i.e; MoFPI for

comments. The Committee decided to send a reminder to MoFPI 1o expedite therr
COmTments,

The case stands deferred 1o B7.01.2021,

Case No.:11/13/85- PFarty Name:DUKI:S Meet No/Date:7/85- Status: Deferred
ALC3/2019 PRODUCTS (INDIA) LTD ALC32020

12,11 2020
HO File RLA File Lic:No/Date:0910068006 Defer M
DBSOS0A00086/A M0/ SO 24000090/ A M 20/ 17.09.2019 Date;07.00 2021

Decision : NC considered the case as per agenda and noted that the firm has been issued
DL on 19.08.2020 followed by reminder on 17.11.2020 in which their reply is awaited,
The Committee decided to send 4 reminder to the firm to fumnish reply at the carliest.

The case stands deferred to 07.01 2021,

Case No.:6/16/85- Party Name: BOTANIC Meet No/Dite: 7/85- Status: Deferred
ALC3/2019 HEALTHCARE PRIVATE  |ALC32020

LIMITED 12.11 2020
HQ File RLA File Lie.No/Date:0910068161 Defer
DUSSOSOI00I09/AM20!  0924/040/00399/AM0) D | 1.2019 Date:07,01.2021

Decision : NC considered the case as per agenda and noted that the firm has been 18sued
DL on 26.10.2020 in which their reply is awaited, The Comimittee decided to send a
reminder to the firm to furnish reply at the earliest,

3 s
R W PRADT WA <014
flidm =Ty B Ty}
m'l‘r-nnwuul:mrmomr

i =rrare werfSravnerm
Mresisrate Senersl of Porsigh Trads

it (@wTrOentl, of Commarca
un'-. mﬂﬂm lisk




The case stands deferred to 07.01.2021.

Case No.:2/19/B5- Party Name:SHREE MALANI Meet No/Date:7/85- Approved
ALCY2019 FOAMS PRIVATE LIMITED ALC3I2020

12:11:2020
HQ File RLA File ic. No/Date:091 0068289
D1/RS05V001 3TIAMZIY 09/24/040/004 67/ AM2D/ 171229

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
‘ot the basis of the techmeal comments of Tech. 1, allowing the following inputs,

F_pm’! ltem

SPRING "-MTTRTS‘QI S- HOVAG EF 90X200

3600.000 No.

| BPRING MATTRESSES- HOVAG EF 140X200

SPRING MATTRESSES- HOVAG EF 160X200

‘SPRING MATTRESSES- HOVAG EF 180X200 |

SPRING MATTRESSES- HAMARVIE EF
| Box200

3900.000 No.
3500.000 No.

4850.000 No.

| 2900.000 No.

| SPRING MATTRESSES- HAMARVIK EF
140X200

2000.000 No.

"SPRING MATTRESSES- HAMARVIK EF
160X200

1700.000 No.

SPRING MATTRESSES- HAMARVIK EF
FROX200

SPRING MATTRESSES- HAFSLO EF 90X200

| SPRING MATTRESSES- HAFSLO EF 140X200

[ SPRING MATTRESSES- HAFSLO EF 160X200

SPRING MATTRESSES: HAFSLO EF 180X200

750,000 No.
600,000 No.

Import ltem

1300.000 No.

3100000 No.
1050.000 No.

Steel Wire ﬁf Rel. Gradfand Rel. Dm
Felt (Rel, GSM} ito f} mm Thml-:m.ss SIiffx‘inﬂ

Std, Polyol 3000 MW

Teluene Di lsocyanate

| LOT Keg/kg C Content in Export

1.05 Kg/Kg Content in Export

Export

1.05 Kg/Kg of PU

Foam Content in

Export

RA may take subsequent consequential action accordingly.

1.05 Kg/Kg of PU

Foam Content in
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9 Decision : NC considered the ease as

11

Case No.:3/19/85- Party Name:GLAMY Meet No/Date: 7/85- Status: Deferred
ALC3/2019 CANDY PRIVATE LTD, ALCI2020

12, 112020
HQ File ~ RLAFike Lic.No/Date:07101 15877 Defer
HN/BSH050/001 38/ AM20/ A0T2A0A0/002 1 5/ AM 20/ 18122019 Date:07.01.202|

letter on 06.01.2020 followed by
copy of the application for
decided to send a reminder (o

examingtion
firm to furnish the hard copy of

the firm has been issued
J0.2020 to fumnish hard
by the Technical Authority, The Committee
the application immediately.

per agenda and noted that
reminder on 18.02,2020 and 26

The case stands deferred to 07.01.2021

[Case No.:4/19/85-

Party Name:DUKIIS

Mewt No/Date: 7/85- Approved

ALC3/2019 CONSUMER CARE ALCI2020

LIMITED 12:11.2020
HQ) File RLA File Lic:No/Date:0910068307
DIRSASHO001 39/ AN 924040004737 A M20/ 24.12.20190

Decision : NC considered the cas
on the basis of the technical
14011/12/2018

-ED dated 22.09.2020 allowing the

€ as per agenda and decided to fix the norms of the AA
comments of MoFPl fumished vide OM No.E-

following inputs:

pispomtlioy | ., —— =
Wafers & Wafers Rolls [ 100000.000 Kg 1
|(Fruit Flavowr) o MRl —— ]
Import Items s g e S Ly SR
R T oW T ) 29956.000Kg
T 1177 Y < S —
|oood Flavours (Bthyl Vemillin) ——— [Ngg R _*|
{Salt ————— | Po0MiHg 000
b | a—— i T e
e FE T T 962.000 Kg. ) S CORNSNCN
e ———
|Biobake (LR L
 HDPE Granules (Packing Material) | As per Packaging Policy
| Paper (50 to 150 GisM) ( Packing | As per Packaging Policy |
poteenely, T Ly e 8%y |
| Paper Board (100 to 300 GSM) (Packing | As per Packaging Policy |
oo SO L R S S Lo 0|

RA may take subsequent consequent

Case No.:5/19/85-

Party Name:V §

ial action accordingly.

Meet No/Date:7/45 Status:Deferred

ALC32019 INTERNATIONAL |ALC32020

12.11.2020 ,
HQ File RLA File  LicNo/Date:2410042962 Defer
QUESOSIO0IAVAM0  2424/040/0004VAM2Y 24123019 Date:07.01.202]

Decision : NC considered the cas
letter on 06.01.2020 followed by
copy of the appl

reminders on 18.02.2020 and 23.10.
rcation for examination by

© as per agenda and noted that the firm has been issued
2020 to furnish hard

the Technical Authority, which is awajted. The

= HIE/ P
}g‘!‘t wyrare fammre e
Gralgn Trade Davalopmant Qflcer

e mlqlw ‘of Forelgn Trada
D T/ D, of Commerce

T WL
Ul:l:r.bﬂ Bhawan, Baw Dt



Committee also noted that the firm’s export product involves sterilization and therefore
asked the [irm to furnish following information alongwith hard copy of the application;

“Whether the firm has its owi sterilization equipments in its premises or the sterilization
activities are done through other firm/agencies. The details of sterilization facility
available and its location may be furnished™,

The case stands deferred to 07.01.2021

Case No.:1/22/85- Party Name:DEEPKIRAN  Meet No/ate:7/85- Status:Deferred
ALC3/2019 FOODS PRIVATE LTD.,  ALC3/2020
12.11,2020
HQ File RLA File Lie.No/Date:BE10147151 Defer
O1/ES/0SHO0IETIAMAN | -08/24/040/00360/ AM20/ 03.02.2020 Date:07.01 2021
12

Decision : NC considered the case as per agenda and noted that the application of the firm
is under examination of Technical Authority, i.¢;, MoFPL The Committee decided to send
a reminder to MolFPI to fumish their comments.

The case stands deferred to 07.01.2021.

Case No.: 3 22/H5- Party Name:FEBIN MARINE  Meet No/Date:7/85- Approved
ALC312019 FOODS ALC3/2020
12.11.2020
HQ File RLA File _ Lie.No/Date: 1010060393
O1/ES0SO00L6HAM0/  -10/24/040/00099/ AM20/ 07.02.2020
k

Decision NG considered the case as per agenda and noted that the comments furnighed by
the Technical Authority, i.e; CIFT vide letter No. 1(7)/FP/Sion/2018 dated 05/10/2020 and
decided to fix the norms on “Net to Net basis” without any wastage.

RA may take subsequent consequential action accordingly.

Case No:5/22/85- Party Name DP COCOA Meer No/Tate: 7/85 Status:Deferred
ALC32019 PRODUCTS LLP ALCI2020
12.11.2020
HO File RLA File LicNofDate: 3010105055 Defer
01 /R5/050/0017 1AM/ -30/24/040/00 105/ AM TV 14.02.2020 Date-07.01.202

Decision :NC considered the case as per agenda and noted the comments furnished by the
"Technical Authority, i.e, MoFPI vide OM NoE-14011/1/2017-ED dated 08.10.2020. The
Committee also noted that the firm has already been asked to furnish the sale price of the
by-product i.e, Cocoa shell and Cocoa Cake/Powder which is awaited. The Committee
decided to send a reminder to the firm to expedite their reply.

14

The case stands deferred to 07.01.2021,

Case No.:4/22/85- Party Name:GRIFFITH Meet No/Date:7/85.  Status:Deferred
ALC32019 FOODS PRIVATE LIMITED  ALC3/2020
12.11.2020
15 4O File: RILA File Lic.No/Datc:07101 16122 Defer
O1RS0ST001TOAMIN, 0724104000268/ AM20/ 14.02 3020 Date:07,01.2021

Decision :NC considered the case as per agenda and noted that the applicatign aloRgViRADYUMNS BAH
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reply of the firm is under examination of the Technical Authority, i.e, MoFPI for
comments. The Committee decided to send 4 reminder to MoFPI to expedite their
commments,

The case stands deferred to (7.01 2021

Case No.: L/IBS-ALC32020 Party Name:DLICTA FOODS Meet No/Date T/85- Approved
PVT, LTD, ALC3/2020
12.11.2020
HQ File RLA File. Lic.No/Date:03 10834904
OI/BS/OSO001THIAM,  -03/94/040/00953 AM30/ 17.02.2020

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of the téchnical comments of MoFPI furnished vide OM No.E-14/2/2020-ED

” dated 13.10.2020 allowing the fol lowing inputs:

Exporttem S e B e W] = e
[ Butter (unsalted) |somegmr =
Importhems Lo e -
[ Cream (Fat content 41%) 996445 MT

RA may take subsequent consequential action accordingly,

Case No,:7/22/85- Party Name:DP COCOA Meet No/Date:7/85- Status:Deferred
ALC3/2019 PRODUCTS |.LP ALC3/2020

12.11.2020
HQ File RLA File Lie.No/Date: 3010105056 Defer
COLBHOS0001 THAMZO,  3024/040/001 06/A M0/ 17.02.2020 Date:07.01.202]

Decision : NC considered the case as per agenda and noted the comments furnished by the

I Technical Authority, i.e, MoFPI vide OM NoE-14011/1/2017-ED dated 08.10.2020. The
Committee also noted that the firm has already been asked to furnish the sale price of the
by-product i, Cocon shell and Cocoa Cake/Powder which is awaited. The Committee
decided to send a reminder 1o the firm to expedite their reply,

The case stands deferred to 07.01.2021.

Case No.r9/22/85- Party Name:EICL LIMITED  Meg N/ Fato: 7/85- Status: Deferred
ALC3/2019 ALCI2020
12.11.2020
HQ File _ RIA File Lic No/Datc: 1010060401 Defer
RO SIRS0001 75/ AM20/ Q024 40000 102/ AM20! 18.02 2620 Draie:07.01.2021

Decision : NC considered the case as per agenda and noted that the firm has been issued
1% DL on 28.10.2020 to furnish tollowing information which is awaited:

i) Complete specification of import and export items,
1) Manufacturing. process in detail indicating wastage at each stage of
manufacture.

i) Chemical reaction involved alongwith Mol. Wi, & % yield.

]
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The Committee decided to send a reminder to the firm to furnish their reply/information

immediately for further necessary action.

The case stands deferred to 07.01 2021,

Case No.t8/22/85-
ALC32019

HQ File RLA File
S RSOS0/00T T4 AN 2

Party Name: LUKE EXPORT  Meet No/Date:7/55-

4040001 0 1/AME0

AStatus: Deferred
ALL 3.'2{11[]
12.11.2020
Lic.No/Dadie: 1010060400 Deter
18:02.2020 BPrate:07.01.202]7

- Decision :NC considered the case as per agenda and noted that the application of the firm
lis under examination of the Technical Authority, i.c, CIFT for comments. The Committee
‘decided to send a reminder to CIFT to expedite their comments.

The ¢ase stands deferred 10 07,01, 2021,

Case No.:4/1/85-ALC3/2020 Party Name:INNOVATIVE
CUISINE PVT. LTD.

HO File RLA File
{01/B5050/001 79 AM20/

(OE24040/ 00379 AM20/

Meet No/Thate: 7/&5- Status: Deferred

ALC3/2020

12,11.2020

Lic:No/Date:0810147301 Defer
21,02:2020 Date:07.01,2021

2 Degision : NC considered the case as per agenda and noted that the application of the firm
has been forwarded to Technical Authority, i.e.. MoFPI for examination and comments.
The Committee decided to send a reminder to MoFPI to fumnish their comments,

The case stands deferred 1o 07.01.2021,

Case No.:5/1/85-ALC3/2020 Party Name: AMOL
PHARMACEUTICALS PVT,

LTE.

HO) File RLA File
SDI/BS050/00] 80/AM20/

1324040001 98/ AM20/

Meet No/Date: 7T/85- Approved
ALC3/2020
12.11:2020

Lic No/Digte- 1310040525
24022020

Decision : NC considered the case as per agenda and based on the comments of
Technical Authority, ie., Tech.2 on similar case of the [irm (AA No. 1310049460
dated 03.12.2019) decided to fix the norms of the above mentioned AA allowing the

following inputs;
21

Export llem

| Amino Trit 02

| 1LoooKe.

((Each 100 Mg Amino Trit02 contains Melatonine NLT 2.1 Mg)

Import ltem
[ Melatonine

RA may take subsequent consequential action accordingly.
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23

24

(Case No.:6/1/85-ALCH2020  Party Name AMOL Meet No/Date: 785 Approved
PHARMACEUTICALS PV'L.  ALC3/2020
LTD. F2.11,2020
HQFile RLA File Lic.No/Date: 1310049526
DLBSOSO0LE 1 AM2O/ V24040001 9T A MO/ 2402 21520)

Decision : NC considered the case as per agenda and based on the comments of
Technical Authority, ie, Tech.2 on similar cas¢ of the firm (AA No. 1310049459
dated 03,12.2019) decided to fix the nomms of the above mentioned AA allowing the
following inputs;

Export ltem

Amino Trt 03

 Trit 03 [ 1oooKe

(Each 100 Mg Amino Trit03 contains Melatonine NLT 7.21 Mg)

Import Item
I Melatonine

—T

RA may take subsequent consequential action accordingly.

Case No.:8/1/85-ALC3/2020 Party Name:GORSIA
PRIVATE LIMITER

Mect Mo/Date 7/85-
ALCI2020

Status:Deferred

F2:11.2020
[HQ File RLA File Lic:No/Date:0210209793 | Defer
DLBSO50/00 183/ AM2D/ 224040000 105 AM20/ (26.02.2020 Drate (7.0 202

Decision : NC considered the case as per agenda and noted that the firm has been asked
to furnish following information on the basis of comments of the Technical Authority, i.e.,
Teech.1;

i) Type, Quality, % Blend & GSM of fabric to be impaorted
i) Justification for wastage with the help of CAD marker and drawing

The Committee also noted that the firm has requested for 30 days time to fumnish reply.
The Committee decided to wait for the reply of the firm,

The ¢ase stands deferred 1o 07.01,.2021.

Case No.:T/1/85-ALC3/2020 Party Name TATA. Meet No/Date: 7/85- Approved

CHEMICALS LIMITED ALCI020
12.11.2020
HO File RLA File Lic: No/Date:0410 166568
[D/BS050/001 82/ AM20/ O424/040/001 STAM20/ 26.02.2020

Decision : NC considered the case as per agenda and based on the comments of

‘Technical Authority, ic., MoFPI fumished vide OM No. E-14/11/07/2020 dated
12.11.2020 decided 1o [ix the norms of the above mentioned AA allowing the following
inputs;

Export Item

| Gossencetm
| {Galactooligosaccharide/GOS)-Liquid
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| Gossencetm ' [ 40000.000 Kg |
(Galactooligosaccharide/GOS)-Powder

Import Item _
Lactose | 31061.000 Kg
Lactose N | £9933.000 Kg

RA may take subsequent consequential action accordingly.

Ciase No.t11/1/85- Party Name: SENSO FOODS  Meet No/Date: 7/85- Ktatus: Deferred
ALC32020 PRIVATE LIMITED ALCI2020

12.07,2020
HQ File RLA File Lic.No/Date:2410043040 Defer
LO/RSOS0O0 TG AMI0/ 242 4/040/00039 AM20/ 28.02.2020 Date:()7,01.2021

25 Decision : NC considered the case as per agenda and noted that the application of the firm
‘has been forwarded to Technical Authority, 1.e., MoFP] for examination and comments.
The Committee decided to send a reminder to MoFP1 to furnish their comments.

The case stands deferred to 07.01.2021.

Case No.:13/1/85- Party Name:AMOL. Meet No/Date: 7/85 Approved
ALC312020 PHARMACEUTICALS PVT. ALC3/2020

LTD. 12,11.2020
HQ File RLA File Lic. No/Date: 1310049544
O1/RS/0S0/001SRAM0, < 13/24/0A0/00204/AM20/ 12,03.2020

Decision : NC considered the case as per agenda and based on the comments of
Technical Authority, e, Tech.2 on similar case of the firm (AA No. 1310049583
dated 29.05:2020) decided to fix the norms of the above mentioned AA allowing the
following inputs;
24
Export ltem
| Amino Trit 04

| 1000Kg 1

(Each 100 Mg Amino Trith4 contains NLT 93.67 Mg of L-Theanine)

Import ltem iy ke L
| L-Theanine 09414 Kg |

RA may take subsequent consequential action accordingly.

Case No.:16/1/85- Party Name: SATURN Meet No/Date:7/85: Status: Deferred
ALC3Z020 INDUSTRIES ALCI2020
F2.1 12020
Y HQFle RLA File Lic No/Date/07101 16288 Defer
O1/85/050/00191/AM2G  :07/24/040/00305 AM20Y 20,03 2020 Date:07.01.2021]
Decision : NC considered the case as per agenda and noted that the firm has been issued
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31

DL on 28.08.2020 followed by a reminder on 26.10.2020 in which their reply is awaited,
The Commuttee decided to send a reminder to the firm to fumish reply at the earliest,

The case stands deferred to 07.01.2021,

ase !'«Im.:'l‘r.lr 1/85-
ALCH2Z020

HOQ File.
O1/RS/050/00192 AMT ]/

Parly Name:NOVEL

NUTRIENTS PVT LTD

RLA File

7 24/0640/003 14/ AM 2D/

Meet No/Dale: 7/85- Status; Deferred
ALC2020

12:11.2020

Lic.No/Date: 07101163258 Défer
03.042020 Drate:07.01:2021]

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 11.06.2020 followed by reminders on 28.08,2020 and 20.10.2020 to fumish hard
ccopy of the application for examination by the Technical Authority, which is awaited. The
Committee decided to send a reminder to firm to furnish the hard copy of the application

immediately.

The case stands defemred to 07.01.2021.

Case No.:18/1/85-
ALC3/ 2020

HQ File
01/85/050/00193/AM21/

[Party
(Name: R K.GANAPATHICHET ALC3If2020

TIAR,
RLA File

32404000014 L FAM2D)

Meet No/Date:7/85. Status:Deferred

12,11.2020

Lic:NoDate:32 1007947 Defer

5 Date:07.01.2021
07.04.2020

Decision : NC considered the case as per agenda and noted that the application and reply
of DL of the firm are under examination of Technical Authority, MoFPL The Commitiee
decided to send a reminder to Mol PI to fumish their comments,

The case stands deferred to 07.01.7021,

Cau-No.:i'l'l}l.-fS.S—
ALC3I2020

HQ File
DLESO001 95 AN,

Party Name:! INDO
PHYTOCHEM

PHARMACEUTICALS

RLA File

D5 230A0THG R AN/

Meet No/Date:7/85- ‘Status: Deferred
ALC3/2020

12.11.2020

Lie.No/Date:051 0414026 Defer
20,04.2020 Date:07,01.2021

Decision : NC considered the case as per agenda and noted that vide DL dated 29.10.2020
the firm has been asked to fumish following information on the basis of comments of

Technical Authority, i.e., Tech.2 which is awaited:

i) CoA of imported bark from Foreign Supplier showing actual content of active
ingredient for the relevant imports under present A.A.

ii) Complete Technical details as per 4.

The Committee decided to send a reminder to the firm to furnish their reply inmediately.

The case stands deferred to 07.01.2021.

Case No.:21/1/85-
ALCI2020

Party Mame!INDO
PHYTOCHEM

11

Meet No/Date:7/835- Statos: Deférred

ALC32020
/.
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PHARMACEUTICALS 12,1 L2020

HO) File RLA File Lic:Mo/Date:05104 14027 Defer
CO/ES0S0001 96/ AMITY 0523/ 040/0DART AMZO! 20.04.2020 Pate:07.01.202]

Decision : NC considered the case as per agenda and noted that vide DL dated 29.10.2020
the firm has been asked to fumnish following information on the basis of comments of
Technical Authority, 1:e., Tech.2 which 1s awaited;

1) CoA of imported bark from Foreign Supplier showing actual content of active
ingredient for the relevant imports under present AA,
The Committee decided fo send a reminder to the firm o furnish their reply immediately.

The case stands deferred to 07.01.2021.

Case No.: 22/ 1/85- Party Name BOMBAY Meet No/Date:7/85- Rejected
ALC32020 MASALA COMPANY ALC32020

PRIVATE LIMITER [2.11.2020
HQ File R1LA File Lic. NovDate:03 10835801
01505000197 AM2LY O3G4AMO0 1 063 AMIY 21.04.2020

Decision : NC considered the case as per agenda and noted the reply fumnished by the
firm vide their letter dated 15.10.2020 in which it has been stated that other than the
sterilization activities, there is no other manufacturing activities involved. The firm has a

12 supporting manuafacturer e, M/s Dhrubi Sterlie, through which the sterilization
activities are done. The AA has been issued to the firm as a manufacturer exporter, but
no manufacturing activity is done by the AA holder. The manufacturing activity i.c.
“Sterilization® is being done by a 3" Party who is a supporting manufacturer to the AA
holder. Such an arrangement is not permitted under FTP. The Commuttee, therefore,
decided to reject the case with direction to the firm fo pay the Customs Duty and
applicable interest to regularize the case.

RA may take subsequent consequential action accordingly.

[Case No.:23/1/85- Party Kame:EICL LIMITED  Meet No/Date: 7/85- Status:Deferred
ALC32020 IALCA2020
12.11.2020
(HQ} File B RLA File Lic No/Dare: 1010060468 Defer
01 RSOS00 198 AM2LY 10/ 24/040/0000 1/ AM21/ 2404, 2020 Dt 07012021

Decision : NC considered the case as per agenda and decided to seek following
’ information from the firm on the basis of comments of Technical Authonty, i.e., Tech.l;

i) Manufacturing process in detail

it) Stage wise manufacturing process

iii)  Wastage at cach stage of manufacturing process, justifying 16% wastage
iv) Chemical reaction, Mol Wt and Yield.

The case stands deferred 10 07.01,2021.

Case No.25/1/85- Party Name:IWI Meet No/Date:7/85. Status:Deferred ,1/,/)
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12.11.2020
HQ File RLA File Lie.No/Date:0310835868 Defer _
COUBS/050/00200AM2Y/  -D3/94/040/00027/AM21/ 25.04.2020 Date:07.01.2021
Decision : NC considered the case as per agenda and notéd that the firm has been issued
letter on 11.06.2020 followed by reminders on 28.08.2020 and 23.10.2020 to furnish hard
copy of the application for examination by the Technical Authority, which is awaited, The
Committee decided to send 4 reminder to firm 1o fumnish the hard copy of the application
immediately.

The case stands deferred to 07.01.2021.

Case No.:27/1/85- Party Name:DEEPKIRAN Meet NovDate: 7/83- Status: Deferred
ALC3/2020 FOODS PRIVATE LIMITED | ATC3/2020

12.11,2020
HQ File RLA File Lie:No/Date:0810147683 Defer
01/BSDSHO020UAM2Y  0R/24/040/004 | LAM20/ 27.04.2020 Date:07.01.202 |

Deeision : NC considered the case as per agenda and noted that the application of the firm
has been forwarded to Technical Authority, i.c., MoFPI for examination and comments.
The Committee decided to send a reminder to MoFPI to expedite their comments,

The case stands deferred 16 07.01.2021.

Case No.:28/1/85- Party Name:HERBAL Meet No/Date: T/85. Approved
ALC3/2020 ISOLATES PRIVATE ALC3/2020

LIMITED 12.11.2020
HOQ File RLA File Lie, No/Date: 1010060474
LOTBSOSO020AML) L HO/24/040/00004 AM2 1/ 01.05,2020

Decision : NC considered the case as per apgenda and decided to fix the norms of the AA
on the basis of technical comments of MoFPl vide OM No. E-140] 1/3/2018-ED dated
08.10.2020 allowing the following inputs;

Export Item TWOEEE e
[ Dehydrated Green Pepper _]_T@ggg_._m}g Kg
lmp-.;-_yr. Item . on. BITE -l

['T:hécn Pepper _'|' 468604.000 Kg '

RA may take subsequent consequential action accordingly.

Case No.i29/1/85- Party Name:VADILAL Meet No/Date!7/85- Approved
ALC372020 INDUSTRIES LIMITED ALC3/2020

12.11.2020
HQFile RLA File Lic No/Date, 0810147715
0UBSI0SOM0204/AM2T  08/24/040/00013/AM21/ 06,05 2020

Decision : NC considered the case as per agenda and decided 1o fix the norms of the AA
on the basis of technical comments of MoFPI vide OM No, E-14011/ 17/2017-ED dated
23.09.2020 allowing the following inputs;

Export ltem
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Ice Cream Products Packed in Various | 121110.000 Kg ‘
Packing :

Import Iiem L =
Unsalted Butter | 19200.000 Kg |

RA may take subsequent consequential action aceordingly.

Case No3W1/85- Party Name&:EICL LIMITED  Meet No/Tate: 7/85- Status: Deferred
ALC32020 ALCI 2020

12.11.2020
{HQ File RLA File Lic.No/Date: 1010060482 Defer
{BS0S000205/ AM2L/ 20000005/ AM21/ 08052020 Date:07.01 2021

Decision : NC considered the case as per agenda and decided to seek following
" information from the firm on the basis of comments of Technical Authority, i.e., Tech.1:
1) Manufacturing process in detail
i) Stage wise manufuciuning process
1) Wastage at cach stage of manufacturing process, justifying 16% wastage
iv) Chemical reaction, Mol. Wt. and Yield,

The case stands deferred to 07.01.2021.

Case No.t31/1/85- Party Name:GRAIN N ‘Meet No/Date: 7/85- Status: Deferred
IALC32020 GRACE FOOD ALC3I2020
INGREDIENTS PRIVATE 12:11.2020
LIMITED
IHQ) File RLA File Lic.Ne/Date: 1010060483 Defer
[I'] [BE0S0/00206/ AM2 1/ L0EZE 040/ 00006/ A M2 1/ 11052020 Date: 077,01 2021

39 Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 11.06.2020 followed by reminders on 28.08.2020 and 26.10.2020 to fumish hard
copy of the application for examination by the Technical Authority, which is awaited. The
Committee decided 10 send a reminder to firm to furnish the hard ¢opy of the application
immediately,

‘The case stands deferred to 07.01.2021.

(Case No.:32/1/85- Party Name:CHIRAG Meet No/Date; 7/85- Status: Deferred
ALC3/2020 ENTERPRISE ALCI2020

12112020
HQ File RLA File Li¢. No/Date:2410043 105 Defer
SOTRSOSVO020 T AMELS (242470400009 AM2 T 15.05.2020 Drate-07,01.2021

Decision : NC considered the case as per agenda and noted that the application of the firm
has been received and is being sent to Technical Authority, 1e., Tech.]l for examination
and comments

The case stands deferred to 07.01.2021.
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ALCY2020 PRIVATE LTD ALC3/2020

12112020
HQ File RLA File Lic NofDate:02 10209874
DRSS 0F00Z08/AM2L/ 224040/ 000 1 0FAM2 1Y 19:05:2020

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
ot the basis of the comments of the Technical Authority, e, Tech,] allowing following
inputs;

Import ltems

| Plastic Body Ball Point Pens | 80000000.000 Number

Import Item W (- ) i
Items at S.No. 1to 4 ~[1.95 Kg/Kg content in export item
| Item at §.No.5 (Rel. Spec. & Size) Net to Net B
Item at S.No.6 (Rel. Spee.) N-::l todet |

RA may take subscquent consequential action accordingly.

|Case Np.:35/1/85- Party Name:GRIFFITH Meet No/Date: 7/85- Status: Deferred
|ALC32020 FOODS PRIVATE LIMITED  ALCY2020

12, 112020
:H_Q File RLA File 1.-ic.Nu."T)Hlt::_ﬂ_?il}] 16475 Defer
DLBSOS00Z IV AM2LY D7 2404000004 1/ AM2 |/ 20:05.2020 Date:07.01 2021

Decision : NC considered the case as per agenda and noted that the application of the firm
has been forwarded to Technical Authority, i.e., MoFPI for comments. The Commitlee
decided to request MoFPI to expedite their comments,

The case stands deferred to 07.01.2021.

Case No.:36/1/85- Party Name:GRIFFITH iMeet No/Tate: T/85- Status:Deferred
ALC3/2020 FOODS PRIVATE LIMITED ALC3/72020

12.11.2020
HQ File RLA File Lic.No/Date:07101 16474 Defer
D1/BS050/0021 LIAM2 L 24030004 2 AM2 LY 20.05.2020 Date:017.01 2021

Decision : NC considered the case as per agenda and noted that the application of the firm
has been forwarded to Technical Authority, i.¢., MoFPI for comments. The Committee
decided to request MoFPI 10 expedite their comments,

The case stands deferred to 07.01,2021.

Case Noo V4/B5-ALC32020 Party Name:GOODRICH Mreet NovDiaie; 7/85- Status:Deferred
CEREALS ALCH2020
12.11.2020
[HQ File RLA File LicNo/Muaw:3310030713 Defer
D1/RSO500253/AM21/ A324040/00006/ AM2/ 21072020 Date:07.01.2021

Decision : NC considered the case as per agenda and noted that the applicatinn of the firm

has been forwarded to Technical Authority, ie., MoFPI for comments. The Committee
decided to request MoFPI 1o expedite their comments.

15 /ﬁw

L2 ] WIPF{ADYUMNJ‘“AHJ
F!-ul'uil;n ?fhﬂl D-wﬂwmtnl r..\rﬁn:m
firerw ToTaTe ST
pDiroctorates Gensral of Foreign Trade
it T Depit. of Commar oo
TR WO, ME
Udyog Bhawan, MNaw Dialhi|



45

46

47

48

Case No.:2/4/B5-ALC2020  Party Name: KOMATHA

The case stands deferred to 07.01.2021.

Meet NovDiate: 7/85: Status:Deferred

IMPEX PRIVATE LIMITED  ALC3/2020
12.11.2020
HO File RLA File Lic No/Mate: 04 10166905 Defer
:01/85/050/00254/AM21/ 04/ 24/04 000054/ AM2 1/ 21.07.2020 Date:07.01. 2021

Decision :NC considered the case as per agenda and noted that the firm has been issued
letter on 17,09.2020 followed by reminder on 27.10.2020 to furnish hard copy of the

application, which has not yet been received, The Committee decided to send a reminder
to firm to furnish the hard copy of the application immediately.

The case stands deferred to 07.01.2021.

Case Noab/4/85-A1L.C32020 Party Name AGASTYA Meei No/Date: T/85- Status:Deferred

NUTRIFOOD INDUSTRIES  ALC32020
[ LLP 12.11.2020
HQ File al RLA File Lic.No/Date:08101 48243 Defer
01/BSA050/00258/ AM2 LY OB 24040/00 1 D3/AM21/ 28.07.2020 Date:07.01.2021

Decision : NC considered the case as per agenda and noted that the upﬁlicatiun of the firm
is under examination of the Technical Authority, ie, MoFPI for comments. The
Committee decided to send a reminder 1o MoFP1 to expedite their comments,

The case stands deferred to 07.01.2021,

Case No s %4/85-ALC32020  Party Name:DUKES ‘Meet No/Date:7/85- Status:Deferred

CONSUMER CARE ALC372020

LIMITED 12,11.2020
HQ File RLA File Lic.No/Date:0910069008 Defer
(01/BS/050/00261/AM21/  :09/24/040/00221/AM21/  31.07.2020 Date:07.01.2021

Decision :NC considered the case as per agenda and noted that the firm has been

Tequested vide letter dated 23.10.2020 to furnish hard copy of the application which has
not yet been received. The Committee decided to send & reminder to firm 1o furnish the
hard copy of the application immediately.

The case stands deferred to 07.01,2021,

Case NouB/4/85-ALCI2020  Party Name:INDO Meet No/Dare: 7785 Status:Deferred

PHY TOCHEM ALC3/2020
PHARMACEUTICALS 12.11.2020
HQ File RLA File Lie No/Date:0510414820 Defer
D1/BSI050/00260/AM21/ 05/23/040/001 14/AM2 1/ 05.08.2020 Date:07.0] 2071

Decision :NC considered the case as per agenda and noted that the application of the finn

15 under examination of Technical Authority, ie., Tech.2. The Committee decided to
request the Technical Authority to expedite his comments.

The case stands deferred to 07.01.2021. 27
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Case No.:1 /4/85-A1LC3/2020  Party Name:AMOL Meet No/Dite:T/85. Approved

PHARMACEUTICALS PVT.  ALC3/2020

LTD. 12,11.2020
HQ File RLA File Lic, No/Date: 1310049643
01/85/0S0/00263/AM21/ 13/24/040/00029/AM21/ 11.08.2020

Decision : NC considered the case as per agenda and based on the commients of
Technical Authority, e, Tech.2 on similar case of the firm (AA No. 1310049583
dated 29.052020) decided to fix the norms of the above mentioned AA allowing the

following inputs;

49
Export Item

. Amino Trit 04

lr_n]:nrt ltem

L-Theanine

o laebe ____ _ _  Jigdws
(Each 100 Mg Amino Trit04 contains NLT 93.67 Mg of L-Theanine)

RA may take subsequent consequential action accordingly.

Case Mo, 10/4/85-
ALCY2020

HG File
50 01/85/050/00262/ AMZ 1/

Party

MName ! GELTECPRIVATE
LIMITED

RLA File
O394/040:00320/AM2 1

Meet No/Date:T/RS-
ALC32020
2. 112620

Status: Deferred

Lic No/Tate 03 10837614 Defer

11.08.2020

Date07.01.2021

5

53|

Decision :NC considered the case as per agenda and noted that the application is under
examination of Technical Authority, i.e;, Tech2.

The ¢ase stands deferred 10 07.01.2021.

Party Name:AUTOCOMP

Case No.:13/4/85. Meet No/Date: 7/85 Status:Deferred
ALC3/2020 CORPORATION PANSE ALCI2020

PRIVATE LIMITED d2A1.2020
HQ File RLA File Lic:No/Ja1e:3 | 10067820 Defer
LO1/RS050/00265/ AM2 1/ I 1/BI0S00044/AM2 ]/ 13.08.2020 Date:07.01.202

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 17.09.2020 followed by reminder on 27.10.2020 to furnish hard copy of the
application, which has not yet been received. The Committee decided to send & reminder

to firm to furnish the hard copy of the application immediately,

The case stands deferred 1o 07.01.2021.

Case No.:12/4/85- Party Name: GIRNAR FOOD  Meet No/Date:7/85- Status: Deferred

ALC3/2020 & BEVERAGES FVT LTD  ALC3/2020

12.11.2020
HQ File LA File Lic.No/Date:03 10837670 Defer
DRS00 64 AMIY EAAAN 00300/ AM2 1/ 14082020 Date:07.01:2021

Decision :NC considered the case as per agenda and observed that it is difficult to
correlate the quantity of import and export item. The Committee therefore, decided to ask
the firm to fumish clarification.
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53

The case stands deferred to 07.01.2021.

Case No.:14/4/85-ALC3/2020  Party Name:DR WILLMAR Meet No/Dage: 7/85- Approved
SCHWARBE INRIA PYTLTD | ALC32020
12:1 L2020
HQ File RLA File _ Lic.No/Date:0510414895
O1/BS050/00266/AMIL/ 05230404001 25/ AM2T/ 17.08.2020

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of the norms fixed on similar case of the firm in M.No. 07/85 dated
11,07.2019 allowing the foliowing inputs;

bExportem e —— B
Unarzneiliche Globuli (Non Medicated) 60840.000 Kg. .
Condition; The firm shall accounted the paper
bag in the export product as (2Nos. of paper

‘bags for 50 Kgs.)

Import Item B

BeetSugar — | 64794.600 K, _—‘
. Paper Bag | As per packaging policy

RA may take suitable consequential action accordingly.

Cage No.: 2004185 ALC32020  Pary Name:SHREE MALANT  Meet No/Date: 7/85- Approved
FOAMSB PRIVATE LIMITER. SALC3I020
F2.11.2020
MO File RLA File Lie. No/Dare:09 10069067
O RS/0S0002T2AAM2S 09/24/040/ 0023 0/ A M2/ H2.0% 2020

Decision : NC considered the case as per agenda and decided to [ix the norms of the AA
om the basis of the technical comments of Teeh. 1, allowing the following inputs;

Export Item
90/0- SPRING MATTERESS
HOVAG 90X200F e
" 90/0- SPRING MATTERESS -
- HOVAG 140X200 F ARG,
' 90/0- SPRING MATTERESS |
| HOVAG 160X200 F a0aNE. ____i
90/0- SPRING MATTERESS
HOVAG 180X200F |2 “””_I'_'““_ S
90/0- SPRING MA TTERESS
HOVAG 90X200 EF 4300.009 N, |
90/0- SPRING MATTERESS : '
| HOVAG 140X200 EF 7030:000 Ne:
| 90/0- SPRING MATTERESS . ‘
| HOVAG 160X200 EF 70000 10, ﬁ
| 90/0- SPRING MATTERESS S0 T i :? s
| HOVAG 180X200 EF o i i Wb g~
________ = ——— — Fons anm:'numopm-ﬂl ﬂT’-‘-'"
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C90/0- SPRING MATTERESS

1350.000 No

| HAESLO 180X200 EF

1I_rr__1pqr1 Ilem_

1250.000 No.

HAMARVIK 90X200 F .
b T T
ﬂ;ﬁgﬁf‘;‘gﬁgéﬁis S 1550.000 No. il .
b T
RAMARVIK ook | 215000%, l
' ?ﬂﬁiﬁﬁfl gfj";‘{;_éj{fq 650.000 No.
[ 800000 No )
i g e Y P
AR e L
g P
TAFSLO 140x200 o il |
- 5P ; TTERE
ASLO IGO0 KE B v s
90/0- SPRING MATTERESS

| Steel Wire of Rel. Grade and Rel. Dia

Std. Polyol 3000 MW

| 1.01 Kg/Kg Content in Export
105 Kg/kg Content in Export |

]

1.05 Kg/Kg of PU

Export

|_Tn|w:m: Bi Izsacyanale

Foam Content in |

105 Kg/Kg of PU  Foam Content in

| Export

RA may take subscquent conscquential action accordingly,

Case No.:22/4/85-

Party Namer ADANI F

000

Meet No/Date: 7/85-

Status: Deferred

Lac:No/Date: 24 10043200 Defer

ALC3/2020 PRODUCTS PVT L TD ALC3/2020
12.11.2020

HQ File RLA File

OI/BSOSOO02THAM2Y, - 2424040000032/AM21/  21.08.2020

Drte:07.01.202]

Decision : NC considered the case as per agenda and noted that the firm has been issued
55 letter on 17.09.2020 followed by reminder on 27.10.2020 to furnish hard copy of the
application which has not yet been received. The Committee noted that the firm's export
product invelves sterilization and therefore had asked the firm to furnish following
nformation alongwith hard copy of the application;

“Whether the firm has its own sterilization equipments in its premises or the sterilization
activities are done through other firm/agencies. The details of sterilization facility

18
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Case No.:26/4/85-ALC3/2020  Party Name: AMOL

available and its location may be furmished”,

The case stands deferred 1o 07.01.2021,

Case No.:23/4/85- Party Name!ADANI FOOD  Meet No/Date:7/85- Status:Deferred

ALCA020 PRODUCTS PVT L TD ALC3/2020
12.11.2020
HQ File RLA File Lic NofDate: 241 0043210 Defér
D ES0SMO02TIIAMIL H2A24040/ 00033/ AM2 1Y 21.08.2020 Date:07.01.2021

Deeision : NC considered the case as per agenda and noted that the firm has been issued
letter on 17.09.2020 followed by reminder on 27.10.2020 to furnish hard copy of the
application which has not yet been received. The Committee noted that the firm’s export
produ¢t involves sterilization and therefore had asked the firm to fumish following

‘information alongwith hard copy of the application;

“Whether the firm has its own sterilization equipments in its premises or the sterilization
activities arc done through other firm/agencies. The details of sterilization facility

‘available and its location may be fumished”.

The case stands deferred to 07.01.2021.

Case No.:24/4/85- Party Name:SUPERHOUSE  Meet No/Date: 7/85. Status: Deferred

ALC3I2020 LT, ALE32020

12.10.2020
HQ File RLA File Lic.NoMate: 0610039589 Defer
COLBS0SNMO0ZTH AMZ ]S (DG 24 04 0V0003 5/ AM2 T 21.08:2020 Date:07.01.2021

Decision :NC considered the case as per agenda and noted that the firm has been issued
letter on 27.10.2020 to furnish hard copy of the application which has not yet been

received. The Committee decided to send a reminder to firm to furnish the hard copy of

the application immediately.

The case stands deferred to 07.01,.2021.

Meet No/Date:7/85- [Approved

Decision :
Technical Authority,: i.e.

PHARMACEUTICALS PVT.  ALC3/2020

iLTD 12.11,2020
HOQ) File REA File Lic. NoiDate: 1310045660
A0S VO02TR/AM2 L/ 34/ 0A0D0034 AMI L 24.08:2020

NC considered the case as per ﬁgcnda and based on the comments of
Tech.2 on similar case of the firm (AA No.

F310049459

dated 03.12:2019) decided to fix the norms of the above mentioned AA allowing the

following inputs;

ﬁsmtno Trit 03

Import tem
|E-: fatonine

st — =t

20

Amino Trit 03 | 1000 Kg,
(E.ach 100 Mg ﬁmmn Ttit03 contains Melatonine NLT 7.21 Mg)
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RA may take subsequent consequential action accordingly,

Cuse No2T/RS-ALCH2020  Party Namz: AMOL Meet No/Date; 7/85 Approved
PHARMACEUTICALS PVT.  ALC3/2020 '
LT, 12 112020
HQ File RLA File Lic,No/Date: 131004966
FO1/ES/05D002 THAMILY (132404 0/ 00035/ AM2 1/ 24082020

Decision : NC considered the case as per agenda and based on the comments of
‘Technical Authority, ie., Tech.2 on similar case of the firm (AA No. 1310049460
dated 03.12.2019) decided to fix the norms of the above mentioned AA allowing the

following inputs;

Export Item E i

[AminoTrit02 1.000 Kg. N
(Each 100 Mg Amino Trit02 contains Melatonine NLT 2.1 Mg)

Import Item : (e N T .

| Melatonine 21.105 gms. |

RA may take subsequent consequential action accordingly.

Case No.:30/4/85- Party Name: GOODRICH Meet No/Date:7/85 Status:Deferred
ALC3 2020 CEREALS AI.CE;‘Z_U_ED

12.11.2620
HQ File RLA File Lic. No/Dare-3310030732 Defier
O1ESOSVO0ZEAM2LY FI24/040/0001 1/ AMYY 26.08.2020 Date:07.0]1 2021

Decision :NC considered the case as per agenda and noted that the application of the firm
has been forwarded to Technical Authority, i.e., MoFPI for comments, The Committee
decided to send a reminder to MoFPI 1o furnish their comments immediately,

The case stands deferred ta 07.01.2021

Case No.:29/4/85- Pirty Name: I[LARLZA Meet NoDate: T/85- Withdrawn
ALC3 2020 BIONATURALS PRIVATE  ALC32020
LIMITED 12112020
HQ _ RLﬁ_ Filg Lic. Ne/Date:07101169
File:01/B50S0M028 I/ AMZ [:0724/040/00142/AM21¢ 34
26.08.2020

Decision :NC considered the case as per agenda and noted that RA Bangalore vide
Suspension Order issued from File No. 07/24//040/00142/AM21 dated 14.09.2020 has
suspended the operation of above mentioned AA. Therefore, the Committee decided
withdraw the case.
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Case No 33485 Party Name:-JABS Meet NoTyate:7/85- Status:Deferred
ALC3/2020 INTERNATIONAL ALC3/2020
PVT.LTD. 12.11.2020
HO File RILA File Lic No/Tate: 0310837996 Defer
RS ASI0ZRSIAM2 |/ 03/94/040/003 TRIAMZ |/ 31.08.2020 Drate:07.01,2021

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 17.09.2020 followed by reminder on 27.10.2020 to furnish hard copy of the
-application which has not yet been received. The Committee noted that the finm’s export

'ﬁl;pmduct involves sterilization and therefore had asked the Nimm to fumish following
information alongwith hard copy of the application;
“Whether the firm has its own sterilization equipments in its premises or the sterilization
activities are doie through other firm/agencies. The details of stenlization facility
available and its focation may be furnished™.
The case stands deferred to 07.01.2021.
MANUAL AGENDA
Case No. M-105 Party Name: Mis  Meet No/Date: Statps:Deferred
Aromatic O7/85-ALC3/2019
Ingredients (p) Ltd. 19.11.2020
HQ File RA F.No. Ecom/AA No. & Date Defer
M- 01/85/171/00037/AM20 Date:07.01.2021
105 -DES.VI
Subject: Application for issuance of Advance Authorization under Para 4.06 of HEP,
2015-20, submitted by M/s. Aromalic Ingredients (p) Ltd for export of “Olibanum
Resinoid” against import of "Olibanum Gum”.
Decision @ NC considered the case as per agenda and noted that the firm has been
fissued DL on 29.10.2020 to fumish following mformation on the basis of comments
iof Technical Authority. 1.e., Tech.1;
1) COA of import item from Foreign Supplier clearly indicating % content of
export item in import.
i1 Technical Literature of import item indicating various constituents in it in
quantity terms.
i) Quantity and Commercial value of by-product, spend and residuc obtained
in the process of manufacture,
2. The reply of the firm is awaited. The Committee decided to send a rerminder o the
firm to furnish their reply immediately.
The case stands deferred to 07.01,2021.
:CE_SE No. M-106 Party Name: M/s Meet No/ Date: Status:Deferred ]
M-106 Aromatic 07/85-ALC3/2019 2
Ingredients (p) Ltd. 19.11.2020 e
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M-107

HQ File :

RA F.No. Fcom/AA No. & Date Defer

01/85/171/00036/AM20 Date:07.012021

-DES.VI

‘Subject: Application for issuance of Advance Authorization under Para 4.06 of HBF,
2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for export of “Olibanum Oil"

Decision

‘against import of “Olibanum Gum".

: NC considered the case as per agenda and noted that the firm has been
issued DL on 29.10,2020 to fumish following information on the basis of comments

of Technical Authority, i.c., Tech.1;

1)
i)

111)

COA of import item from Foreign Supplier clearly indicating % content of
export item in import.

Technical Literature of import item indicating various constituents in it in|
quantity terms.

Quantity and Commercial value of by-product, spend and residue
obtained in the process of manufacture,

2, The reply of the firm is awaited. The Committee decided to send a reminder to the

firm to furnish their reply immediately.

The case stands deferred to 07.01.2021.

Case No. M-107 Parly Name: Mis Meet No/ Date: Statuy; Deferred
Aromatic 07/85-ALC3/2019
Ingredients (p) Ltd. 19.11.2000
HQ File RA F.No, Ecom/AA Mo. & Date Defer
G1/85/171/00047/AM20 Date:07.01.2021
-DES VI

Subject: Application for issuance of Advance Authorization under Para 4.06 of HBP.
2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for export of “Elemi Oil"
against import of "Elemi Gum”.

Decision :

NC considered the case as per agenda and noted that the firm has been

issued DL on 29,10.2020 to furnish follawing information on the basis of comments
of Technical Authorty, i.e., Tech.];

1)
ii)

1ii)

COA of import item from Foreign Supplier clearly indicating % content of
export item in import,

Technical Literature of import item indicating various constituents in it in
quantity terms.

Quantity and Commercial value of by-product, spend and residue
obtained in the process of manufacture,

2. The reply of the firm is awaited. The Committee decided to send a reminder to the
firm to furnish their reply immediately.
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The case stands deferred to 07.01.2021

Case No. M-108 Party Name: M/s Meet No/ Date: 07/85- Status:Deferred
Aromatic ALC3/2019
ingredients (p) Ltd. 19,11 2020
HQ Flle : RA F.No, Ecom/AA No. & Date Defer
M-10g ©1/85/171/00048/AM20 Date:07.01.2021
-DES VI

Subject: Application for issuance of Advance Autharization under Para 4,06 of HBP.
2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for export of “Chilly Chipotie
Oleoresin " against import of "Chilly Chipatle”.

Decision : NC considered the case 4s per agenda and noted that the firm has been
issued DL on 03.09.2020 followed by reminder on 3.11.2020 in which their reply is
awaited. The Committee decided to send a reminder to the firm to fumish reply
immediately.

The case stands deferred to 07.0 1.2021.

Case No. M-109 Party Name: M/s Meet Nﬂf'ﬂate: Status: Deferred
‘Aromatic 07/85-ALC3/2019
Ingredients (p) Ltd. 19.11.2020
HQ File : RA F.No. Ecom/AA No. & Date |Defer
M-10g 01/85/171/00048/AM2 Date:07.01,2021
G-DES. VI

Subject: Application for issuance of Advance Authorization under Para 4.06 of HEP,
2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for export of “Labdanum
Resinoid * against import of "Labdanum Gum”.

Decision : NC considered the tascas per apenda and noted that the firm has been
issued DL on 29,10.2020 to furnish following information on the basis of comments
of Technical Authority, i.e., Tech 1

i) COA of import item from Foreign Supplier clearly indicating % content of
export item in import,
1i) Technical Literature of import item indicating various constituents in it in

Guantity terms.
i) Quantity and Commercial value of by-product, spend and residue obtained
in the process of manufacture.

2. The reply of the firm is awaited, The Committee decided 1o send a reminder to the
firm to furnish their reply immediately, v/
1=
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M-110

M-111

The case stands deferred to (7.01.2021.

Case No. M-110 Party Name: M/s Meet No / Date: 07/85- Statuy; Deferred
Aromatic ALC3/2019
Ingredients (p) Ltd. 119,11 2p20
HQ File RA F.No. Ecom/AA No. & Date  Defer _
01/85/171/00039/AM20- Dane:07.01.2021
DES.VI

Su'ﬁjact:- Application for issuance of Advance Authorization under Para 4.06 of HBP,
2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for export of "Myrehe Ol
against import of "Myrrhe Gum",

Decision : NC considered the case as per agenda and noted that the firm has been
1ssued DI ‘on 29.10.2020 to fumnish following information on the basis of comments
of Technical Authority, i.c.. Tech.1:

1) COA of import item from Foreign Supplier clearly indicating % content of
export item in import,
11) Technical Literature of import item indicating various constituents in it in

quantity terms,
1) Quantity and Commercial value of by-product, spend and residue obtained
in the process of manufacture,

2. The reply of the firm is awaited. ‘The Committee decided to send a reminder to the
firm to furmish their reply immediately.

The case stands deférred to 07.01.2021.

Case No. M-111 Party Name: Mis  Meet No / Date: Status:Deferred
Aromatic 07/85-ALC3/2019
Ingredients (p) Ltd. 1911 2020
HQ File:! RA F.No. Ecom/AA No, & Date Defer
01/85/171/00044/AMZ0 Date:(17.01.202]
-DES. VI

Subject: Application for issuance of Advance Autherization under Para 4.06 of HBP,
2015-20, submitted by M/s. Aromatic Ingredients (p) Lid for export of "Opoponax:
Resinoid" against import of "Opoponax Gum”

Decision : NC considered the case gs per agenda and noted that the firm has been
issued DL on 29,10.2020 to furnish following information on the basis of comments
of Technical Authority, i.e., Tech.1:

i) COA of import item from Foreign Supplier clearly indicating % content of
export item in import.
it} Technical Literature of import item indicating various constituents in it in
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quantity terms.
i) Quantity and Commereial value of by-product, spend and residue obtained
in the process of manufacture.

2, The reply of the firm is awaited. The Committee decided to send a reminder to the
firm to furnish their reply immediately.

The case stands deferred 1o 07.01.2021.

Case No. M-112 Party Name: Mis  Meet No/Date: Status: Deferred
Aromatic 07/85-ALC3/2019
Ingredients (p} Lid. 19.11.2020
HQ Fite : RA F.Na. Ecom/AA Mo. & Date Defer
M-112 01/85M171/0004 3/AM20 Datei07.01.202
-DES.VI

Subject: Application for issuance of Advance Authorization under Para 4.06 of HBP,
2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for export of “Elemi
Resinoid” against import of “Elemi Gum'.

Decision : NC considered the case as per agenda and noted that the firm has been
issued DL on 29.10.2020 to furnish following information on the basis of comments
of Technical Authority, i.e., Tech.1;

1) COA of import item from Foreign Supplier clearly indicating % content of
export item in import.

1) Technical Literature of import item indicating various constituents in it in
quantity terms.

iii) Quan!.ny and Commercial value of by-product, spend and residue obtained
in the process of manufacture.

2. The reply of the firm is awaited. The Committee decided to send a reminder to the
firm to furnish their reply immediately.

The case stands deferred to 07.01.2071.

Case No. M-113 Party Name: Mfs ~ Meet No / Date: Status:Deferred
Aromatic 07/85-ALC3/2019
Ingredients (p) Ltd. 19.11.2020
HQ File : RA F.No. Ecom/AA No. & Date Defer
M-113 01/85/171/00042/AM20 Dhate:07.01.2021
-DES. VI

Subject: Applicaticn for Issuance of Advance Authorization under Para 4.06 of HBP,
2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for export of "Opoponax Oj"
against import of "Opoponax Gum", 7/~
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Decision : NC considered the case as per agenda and noted that the firm has been
issued DL on 29.10,2020 to furnish following information on the basis of comments
of Technical Authority, i.¢., Tech.1:

i) COA of import item from Foreign Supplier clearly indicating % content of
export item mn import.
1) Technical Literature of import item indicating various constituents in it in

quantity erms,
i) Quantity and Commercial value of by-product, spend and residue
obtained in the process of manufiacture.

2. The reply of the firm is awaited. The Committee decided to send a reminderto the
firm to furnish their reply immediately.

The ease stands deferved 16 07.01 2621

Case No. M-114 Party Name: M/s ~ Meet No/Date: Status:Deferred
Aromatic 07/85-ALC3/2019
Ingredients: (p)Ltd. 191 1.2020
HQ Fite : RA F No. Ecom/AA No. & Date Defer
M.114 01/85/171/00038/AM20 Date:07.01.2021
" -DES.VI

Subject: Application for issuance of Advance Autherization under Para 4.06 of HBP,
2015-20, submitted by Mis. Aromatic Ingredients (p) Ltd for export of "Myrrhe
Resinoid" against import of “Myrrhe Gum”.

Decision 1 NC considered the case as per agenda and neted that the firm has been
issued DL on 29.10.2020 to furnish following information on the basis of comments
of Technical Authority, i.c., Tech.1:

L) COA of import item from Foreign Supplier clearly indicating % content of
export item in import.
i) Technical Literature of import item indicating various constituents in it in

guantity lerms,
i) Quantity and Commercial value of by-product, spend and residue obtained
in the process of manufacture,

2. The reply of the firm is awaited. The Commitiee decided 1o send a reminder to the
firm to furnish their reply immediately.

The case stands deferred 10 07.01.2021.

Case No. M-115 Party Name: M/s Moot No/ Date; Status: Deferred

M-115 Arom a_iic: 07/85-ALC3/2019
Ingredients (p) Ltd. 19.11.2020
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HQ File RA F.No Ecom/AA No. & Date Defer

01/85/171/00041/AM20 Date:07.01.2021

-DES.V|

Subject: Application for issuance of Advance Authorization under Para 4.06 of HBP,

M-116

2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for export of “Benjoin
Resinoid" against import of “Benjoin Gum",

Decision : NC considered the case as per agenda and noted that the firm has been
tssued DL on 29,10.2020 to furnish following information on the basis of comments
of Technical Authority, i.e., Tech,I:

i) COA of import item from Foreign Supplier clearly indicating % content of
export item in import,

i) Technical Literature of import item indicating various constituents in it in
quantity terms.

i) Quantity and Commercial value of  by-product. spend and residue
ebtained in the process of manufacture.

2. The reply of the firm is awaited. The Committee decided 1o send a reminder to the
firm to furnish their reply immediately,

The case stands deferred o 07.01.2021,

Case No. M-116 Party Name: Mis Meet No/ Date: 07/85- Status: Deferred
Aromatic ALC32D19
Ingredients (p) Ltd. 1911 2020
HQ File : RA F.No. Ecom/AA No. & Date Defer
01/85/171/00040/AM20- Date:07.01:202)
DES.VI

Subject: Application for issuance of Advance Authorization under Para 4.08 of HBP,
2015-20, submitted by M/s. Aromatic Ingredients (p) Ltd for expori of “Jalapena Chilly
Oleoresin” against import of “Jalapeno Chilly".

Decision : NC considered the casc as per agenda and noted that the firm has been
issued DL on 03,09.2020 followed by reminder on 3.11.2020 in which their reply is
awaited. The Committee decided o send a reminder to the firm to furnish reply

immediately,

The case stands deferred to 07.01.2021,

Case No. M-117 M/s Bawa Fishmeal Muoet No/ Date: Status: Deferred
& Oil Co. 07/85-ALC3/2019
TOR 19.11.2020
HQ File : ELA File Lic.No/Feom NO,  Defer
01/85/50/0020/AM19/D :07/24/40/017/A 07101 (09659 dated ~ DPate:07.01.2021
ES.VI MR g SPRADYUMMNA SAHL
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M17 18.04.2016
Subject: Reguest of the firm for modification of norms for export of Fish Body Oil
Finished against import of Fish Body Oil Semi Finished.

Decision : NC considered the case as per agenda and noted that the firm was
requested to furnish following information/documents to understand the extent of
purification involved while processing imported Fish Body O1l. Bill of Entry

i) Shipping Bill

i} COA for both import and export item

iit) Export Invoice.

2. The Committee also noted that the firm has furnished the documents and
directed the NC Secretariat to examine the case with respect to submission of the
firm and submit in the next NC meeting.

The case stands deferred to 07.01.2021.

Case No. M-118 Party Name: M/s Meet No/ Date! Status:Deferred
Bawa Fishmeal &  07/85-ALC3/2019
Oil Co. 19.11.2020
HQ File: RLA File : Lic.No/Ecom NO, Defer
01/85/50/021/AM19/DE 07/24/040/00046/A Date: Date:07.01 2021
M118 5.V M18 _D?“IU‘I‘I‘IE?D dated
26.05.2017

Subject: Application of M/s Bawa Fishmeal & Oil Co. for madification of norms taken
by Norms Committee against their AA No. 0710111670 dated 26.05.2017 for export
of Fish body oil finished against import of Fish body oil semi finished.

Decision : NC considered the case as per agenda and noted that the firm was
requested to furnish following information/documents to understand the extent of
purification involved while processing imported Fish Body Oil. Bill of Entry

iv) Shipping Bill
V) COA for both import and export item
vi) Export Invoice.

2. The Committee also noted that the firm has furnished the documents and
direcled the:NC Secretariat to examine the case with respect to submission of the
firm and submit in the next NC meeting.

The case stands deferred to 07.01.2021.

Case No. M-119 Party Name: M/s Meet No/Date: Rejected
M-118 MPD Idustries  07/85-ALC3/2019
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M120

121

Pvt. Lid 19.11.2020

HQ File RLA File - Lic.No/Ecom No
01/85/171/00055/AM20 56/ 24/040/00011/A 11/89/001 641001062
! DES.VI M 13 4/8023 dated

Subject Application of M/s MPD Industries Pyt Lid. for modification of rorms
fixed under Para 4.06 of HBP for export of Soya Long Of] Alkyd Resin of 70% oil
length having solid content 0% apainst import of Crude Degummed Soyabean il
(Edible Grade), Pentaerythrital and Isophthalic Acid.

Decision : NC considered the case as per agenda and decided to maintain “Status
‘Que™ of the decision taken in meeting No. 16/85 dated 28.11.2019

RA may take suitable consequential action accordingly.

Case No. M-120 Party Name: Mis. Meet No/Date: 07/85- Rejected
Viscus Qils Put. Ltd. ALC3/2019
191712020
HQ File RLA File ; Lic.No/Ecom No.
01/85/171/00034/AM20/ SB24/040/00009/AM2 1 1/B8/006/13400//0618/
DES V| 0 6778

‘Subject: Application submitted by M/s. Viscus Oils Pvt. Lid. for modification of norms fixed
under Para 4.06 of HEP, 2015-20, for export of "Soya Methyl Ester” against import of * Crude
Degummad Soyabean Oil- Edible Grade dnd Methnol®,

Decision : NC considered the egse as'per agenda and decided 1o maintain “Btatus Quo” of the decision
taken in meeting No: 20/85 dated 23.01 2020,

RA may take suitahle consequential actipn aceprdingly

Case No. M-121 Farty Namea: M/s. Meet No/Date: 07/85- ‘Status:Deferred
[ ) Kancor Ingredients AL csiz01g

Limited. 18.11.2020
HQFile: RLA Filg . Lic.No/Ecom No. and  'Defer
01/85/050/0011 SAMZ0; 10/24/040/00071, date 1010060327, Date:07 01,2001
DES.VI AM20 18.11.2019

"Sﬂhject: ﬁ.ppﬁcaﬁnn submitted by M/s. Kancor Ingredients Limited for'ﬁxatiun of norms on

AA No. 1010060327 dated 18.11.2019 for export of Annatio Oleoresin Refined against impaort
of Annatto Oleoresin Crude.

Decision ; NC considesed the case as per agenda and noted that the application of the finm has been
forwarded to Technical Autharity, ie, MoFPI for comments. The Committee decided to regucst
MoFPItp expedite their comments.

The case stands deferred 1o 07012021
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M-122

Case No. M-122 Party Name: M/s Meet No/ Date: 07/85- Approved
Mukka Sea Food ALC3/2019

Industries Limited 19.11.2020

HQ File : RA _ Ecom/AA No, & Date
01/85/171/00154/AM21- |F No.07/24/040/001 07/05/019/95100/0682/0
DES.VI 91/AM21 530 dated 08.10.2020

Subject: Application for issuance of Advance Authorization under Fara 4.06 of HBP,
2015-20, submitted by M/s. Mukka Sea Food Industries Limited for export of “Liquid
Fish Soluble Paste (Viscosity 1.70 Centripose, Protein 40-42% and Moisture 35-38%"
against import of “Liguid Fish Soluble (Viscosity is 1.80 Centripose, Protein 35-38%
and Moisture 43-48%)".

Decision : NC considered the case as per agenda and decided to fix the norms under
Para 4.06 of HBP for the above mentioned export/import items on the basis of the
norms ratified in similar case in M.No.04/%5 dated 17.09.2020 with following
observations:

1) The export item is unfit for human consumption,
1) Both the export/import items are in liquid form.
i) Enzyme Hydrolysis is dene to redice viscosity,

Exportltem 3 S
| Liquid Fish Soluble Paste _ 2000 MT
Import Item
Liquid Fish Soluble

— — T

3000.000 MT

= SO RS- S e i

Technical Charactéristics of Export & Import ltems:
{Export Item: Viscosity 1.70 C entripose, Protéin 40-42%. Moisture 35-38%)
(Import ltem: Viscosity 180 Centripose, Protein 35-38%, Moisture 43-48%)

The above fixation of adhoc norms is valid for present application under Para 4.06 &
norms are valid for one year from the date of uploading the minutes in DGFT website,

No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoe norms, All Policy conditions including VA, Appendix 4J
conditions etc. also to be met, wherever applicable.

RA may take subsequent consequential action accordingly.

/i

At
Date:17.12.2020 ( I’rﬁyumna%lﬁ
Place:New Delhi Foreign Trade Development Officer

TR PRADYUMMA SAHU
erare firers arfiyerh
Forsign Trads Development Officer
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